
CENTRAL AIBJNISTRATIvE TRIBUNAL.-- JABALPUR BH'TGIj,? JABALPUR 

O rig in a l Application tip, 679 o f 200 0

Jabalpur, th is  the 26th day o f April,: 20 0 4

Bon'ble Shri M*P. Singh,} v ice  Chaiiman 
Hbn'ble Shri A .S. Sang’nvi,! J u d ic ia l  Member

N *P. ICori,] Aged about 55 years,i 
son of Shri N.K, Korif> Occ s Q iie f
Telephone Supervisor,-'D istt : Sagar. . . .  Applicant

(By Advocate - None)

V e r s u s

1. Union of India,, 
through s Secretary,!
M in is try  of Telecomrnunicat5.on,’
N ew Delhi •

2. T.D*M• Department of Telecommunication,
Operation,1 Sagar,i D is t t  s Sagar. . . .  Respondents

(By M vocate - Shri p . Shankaran)

0 R D S R (Oral)

By M.P, Singh. Vice Chairman -III  .  ii t m %n ■ ihWTjii j < —  I ■ m m i i■ 'MtfnMiByinwwMi'WinWMtmi

None for the  app lic an t. Since i t  is  an o ld  case of 2000 

we proceed to  dispose of th is  OA by invoicing the  provisions 

of Rule 15 of CAT (Procedure) R ilee#» 1987. Heard the  learned 

counsel fo r  the respondents.

2. By f i l i n g  th is  O rig ina l A pplication  the app lican t is  

claim ing the  fo llow ing  main relief;., :

*‘i  . to quash the impugned order dated
21.7.2000 (Annefcure A-6) and a lso  d ire c t th e  respon­
dent to immediately g ive the due promotion by 
maintaining the p r io r  order of prom otion .*'

3. The brief: facts o f the  case are th a t  the  app lican t was

appointed i n i t i a l l y  as Telephone Operator on 1.10.1966* He

was g iv s i the b m e f i t  o f BCR promotion in  the year 1992 and

vide order dated 15.9.1994 the app lican t was given ^.ro^otion 
on adhoc basis %  ^
^  the pay sca le  o f Rs. 2000-3200/- under 10% Grade-IV 

promotion. The app lican t was granted th is  higher grade of



Ks. 20 00 - 3200/- against vacancy reserved for Scheduled 

Caste/Scheduled T ribe . Later on^the respondents have found 

th a t the app lican t was not the  s o iio r  most Telephone 

Supervisor and there vas no reservation fo r  fckie promotion to  

the liigher grade for Scheduled Caste/Scheduled T ribe , 

Therefor^ the  respondents v ide  order dated 2 ls t July,; 20 0 0 

reverted the  app lican t to the  post o f  S s iio r  Telq^hone 

Supervisor in  Grade-HI in  the pay scale of Rs . 1640-2900./- 

and h is  pay was pro tected under the  prov is ions o f FR 3l(&) • 

The app lican t has challenged th is  order dated 21s t  Ju ly ,

200 0 and f i l e d  th is  0& claim ing the aforesa id  r e l ie f s .

The main grcxmd taken'by the  app lican t is  th a t he has not 

been given p r io r  no tice  before his reversion to  the post 

of Senior Telephone Supervisor.

4 . The learned counsel fo r  the respondents has subm itted 

'th a t  as per rules there is  no reservation fo r the Scheduled

Caste and Scheduled Tribe fo r promotion to  the post of

Chief Telephone Supervisor aga inst 10% quota. The promotion

to this. post is  made on the basis of sen io r ity *  Since th e

app lican t was not the senior-most and the  promotion was onl^

on adioc basis^ he has been reverted and the  senior most

person has been granted th is  promotion. ; However,! the

app lican t has ■ ••been granted the pay p ro te c tio n . There-
I t  is  fu rther submitted th a t

fo re  he should not have any grievance ./s ince  i t  was an 

adhoc promotion, no p r io r  n o tic e  fo r reversion Ttes requ ired .

5 . We have given cardrul consideration to the  r iv a l 

contentions, made on beha lf o f  the p a rtie s  and we f in d  th a t 

the  app lican t was promoted to the higher grade of Rs.

200 0 - 3200/ - 'aga ins t 10% quota, as he belongs to Scheduled 

C as tS ch edu le d  T ribe . Since there was no reservation for 

Scheduled Caste/Scheduled Tribe for promotion to the post 

of Chief Telephone Supervisor,; the sen ior most person Was
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required to  be promoted. As the app lican t was ne ither the 

sen ior most^in the grade of Senior Telephone Supervisor 

in  G rade-Ill nor there was any reservation  for Scheduled

in  reverting  the app lican t from the post o f Chief Telephone 

Supervisor to  the post o f Senior Telephone Supervisor in  

G rade-Ill* However, the pay o f the app lican t has already been 

protected in  the scale h<§ was drawing i . e .  Rs. 2000-3200/-

We, therefore , do not f in d  any in f irm ity w ith  the order
t

passed by the respondents on 21st J u ly , 2000.

6 . For the reasons mentioned above, the o r ig in a l A pp lica tion  

is  bereft of any m erit and is  accordingly dim issed. No 

cos ts •

(A *S .Sanghvi) 
Member ( J u d ic ia l)

(M.P .Singh) 
Vice Chairman
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